CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH
ALLAHABAD.

1. UeAJNO 53] of 1992,
Gldlab Singh .i.iio-oﬁti»uoaoonontonooappli-can-t'ii
' Versus

Union ef India & ethers ,...........Bespendents,

2. 0.ANe D532 of 1992,
Tribhwan Priisad t....!!oooloo‘ol--lﬂrpplicantt.
Versus

Unien eof India & ethers ,...........Respendents,

3. O.A.Ne,613 of 1992,

Raj Kumar Srivastavd eecesessc......Applicant,
Versus

Unien ef Indis & ethers,............espendents,

Hen'ble Mr.Justice U,C,Srivastava,V.C,
Hen'ble Mr K,Obavya,A.u.

(By Hon'ble Mr,Justice U.C,Srivastava,V,C)

As similsr questiens ef fact and law are invelved
in the eforementiened cases and the reliefs sought fer
by the applicants are sasme, we are geing te dispese of

these czses in the cemmen judgment,

2. These applicatiens have been made fer nenw
implementatien of instructiens contzined in Railway
Beard's circular dated 6.1.90 whichwere circulated
by the General Manager (P) Nerthern R, ilway vide
letter dated 20,2,90 regarding re=engzgement ef

Veluntegr Ticket Cellecters,

3. The applicants have claimed that they werked as
Velunteer Ticket Collecters fer few days in the

menth ef January,l982 during Ardh Kumbh Mela in
pursuance eof the sanctien by the Divisienal Persennel
Officer (C) Allahzbads They worked during the aferessid
peried and thereafter they alse worked. Hzving ceme te

knew that circular is being issued fer considering




the cases of these persens who worked during the
Ardh Kumbh Mela as VIC fer giving them re~appeintment,

they alse appreached the Divisienal Railway Man ager

for re-gnagement but their prayer was refused, Feeling
aggrieved with the same, they appreached this tribunal,
Similar matter had alse ceme befere us in Case le.l31
of 1992 of the Mebile Ticket Collecters and we have
directed the respendents te frame a scheme within

a peried of four menths and te censider the cases
accerding te merit and te give them appeintment

.nd thereafter to consider their case for regularisa-
—~tien in case they get aspeintment in accerdance

with the scheme, The ebservatiens, made in g:ﬂ;ﬂn¢13l
of 1992 will alse apply te these cases, The

applicatiens stand dispesed ef (Ne erder as te cestsy

Let copy ef this judgment be placed en the
file of 0,A,Ne.532/92 and 0,A.613 /92,

VICE CHAIRMAN,

» ,,/'

DATED; OGTOBER 16,1992,
( ug)




